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Shri Akhaya Mishra appearing for the A\ \B- M- ab .
Respondents wants three mohths' time §W
through M4 .50/97 for implementing the % (ESEIL NN
order dated 18.11.1996 passed by this
Tribunal. It is submitted by learned
counsel for the petitioner that the
Medse has been filed on 15.1.1997 and
three months' time asked for is almost:
going to be over, It is submitted by the
learned counsel for the petitioner that
in this case the Director General has

/

already been moved for giving necessary
sanction for implementing the order
dated 18.11.1996. In view of this time |
is allowed till 30.4.1997 for implementfing
the order. M«2+50/97 is disposed of |
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